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Item No.09 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 
(THROUGH PHYSICAL HEARING (WITH HYBRID OPTION) 

 

Appeal No.03/2025(CZ) 
 

Tahir Hussain                                                                        Appellant(s) 
 
 

Vs. 
 

  
State of Rajasthan & Ors.                                                      Respondent(s) 

        
Date of Hearing: 13.05.2026 
 

 
 

CORAM:  HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
      HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

 
For Appellant (s): Mr. Prakash Pandey, Adv. 

 
For Respondent(s) : Mr. Rohit Sharma, Adv. for State of Rajasthan 

Mr. Yadvendra Yadav, Adv. for CPCB 
Mr. Gigi C. George, Adv. for CGWA 

Mr. Arvind Soni, Adv. for RSPCB 

 

ORDER 

 
1. By means of filing this Appeal, the Appellant has referred the judgment 

of the Hon’ble Supreme Court in M.C Mehta v. Union of India and Ors.: 

(1997) 11 SCC 312, whereby the Hon’ble Supreme Court directed 

constitution of Central Regulatory Body in the light of the 

recommendation of an Expert Committee, under Section 5 of the 

Environment (Protection) Act, 1986. The Central Ground Water 

Authority (CGWA) has been constituted. The Tribunal found that 

effective functioning was far from satisfactory in achieving the object of 

protecting the ground water levels. With the result, illegal drawl of 

ground water by the hotels, industries and builders for commercial 

purposes in over exploited, critical and semi critical (OCS) areas was 

continuing at large scale. The Tribunal elaborately considered the 

problem and need for constant action by the regulatory authorities. 
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After noticing the available data, the Tribunal noted the failure of the 

authorities in performing their duties on the subject on account of 

which situation continues to deteriorate. 

2. Remedial action against falling groundwater levels in the country is the 

subject matter of consideration before this Tribunal. Taking cognizance 

of news item under the caption "Falling Groundwater Level Threatens 

City", appearing in the Indian Express of 18.03.1996, the Hon'ble 

Supreme Court issued notice to the Central Groundwater Body and 

DPCC, Municipal Corporation of Delhi and Delhi Waterworks and 

Sewerage Disposal Undertaking (now DJB).1 Suggestions were sought 

from NEERI and thereafter from Ministry of Water Resource. The MoWR 

acknowledged the problem and stated that a Model Bill has been 

prepared to regulate and control the development of groundwater in 

their respective areas. 

3. The Central Government in the Ministry of Environment and Forest 

shall constitute the Central Groundwater Board as an Authority under 

Section 3(3) of the Act. The Authority so constituted shall exercise all 

the powers under the Act necessary for the purpose of regulation and 

control of groundwater management and development. The Central 

Government shall confer on the Authority the power to give directions 

under Section 5 of the Act and also powers to take such measures or 

pass any orders in respect of all the matters referred to in sub-section 

(2) of Section 3 of the Act. 

4. The main object for the constitution of the Board as an Authority is the 

urgent need for regulating the indiscriminate boring and withdrawal of 

underground water in the country. We have no doubt that the 

Authority so constituted shall apply its mind to this urgent aspect of 

the matter and shall issue necessary regulatory directions with a view 
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to preserve and protect the underground water. This aspect may be 

taken up by the Authority on an urgent basis. 

5. Even though, 29 years have passed after the passing of the judgment of 

the Hon'ble Supreme Court, the situation of falling groundwater level 

has not improved and has in fact further deteriorated. Unfortunately, in 

spite of clear directions of the Hon'ble Supreme Court, the CGWA is not 

willing to take the ownership of the subject and repeatedly takes the 

plea that it does not have the infrastructure or that the responsibility of 

dealing with the problem is of the States and not that of the said 

authority. It is high time that the working of the CGWA is reviewed and 

remedial measures are taken including assessment of ground water 

recharge. This Tribunal has ascertained facts and directed the 

regulatory authorities to take remedial action by way of closing such 

drawal, initiating prosecution and recovering compensation on 'Polluter 

Pays' principle. There is need for constant action by the regulatory 

authorities and mechanism for higher level review of working of such 

authorities to avoid unnecessary litigation. 

6. Notification dated 12.12.2018 was issued by Ministry of Water 

Resources (MoWR) which was considered by this Tribunal vide order 

dated 03.01.2019. The Tribunal noted from the affidavit filed by the 

CGWA found that utilizable water in India is 1137 BCM which 

comprises of 690 BCM of surface water and 447 BCM of replenishable 

ground water resources. In the year 2009, about 2700 BCM of ground 

water was available in deeper aquifers, below the zone of water level 

fluctuations. Thus, ground water over exploitation is recommended to 

be restricted to sustainability of ground water by annual replenishment 

in order to facilitate long term sustainability of ground water. It is 

further stated that per year extraction is 253 BCM which is 25% of the 
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global ground water extraction. Out of total 6,584 assessment units, 

1,034 fall in over-exploited category (where extraction is more than 

100%of recharge), 253 fall in critical category (where extraction is 90-

100% of the recharge), 681 fall under semi-critical category (where 

extraction is 70-100% of the recharge) and 4,520 are under safe 

category (where extraction is 90% of the recharge). About 90% 

extraction is for agricultural purposes, 10% for drinking, domestic and 

industrial purposes. Industrial use is 5%. Model building bye-laws 

2016 include the provision of rain water harvesting in all new buildings 

on plots of 100 sq. mtrs. and above. Entire storm water is to be 

captured for water harvesting through suitable structures in all public 

and open spaces of more than 500 sq. mtrs. Buildings having 

minimum discharge of 10,000 liters and above are required to have 

waste water recycling system for horticulture purposes. 'Mission Water 

Conservation' has been introduced by the Ministry of Agriculture, 

Government of India. Inter-Ministerial Committee has been constituted 

under the chairmanship of the Secretary, Ministry of Water Resources, 

Government of India. The Ministry is also carrying out training 

programme and Information, Education & Communication (IEC) 

activities for awareness. The Department of Land Resources is 

implementing water-shed development projects. Certain States have 

taken initiatives including Punjab Preservation of Subsoil Water Act, 

2009 which ban early sowing of paddy nursery and transplantation of 

saplings. Maharashtra Groundwater (Development and Management) 

Act, 2009 prohibits drilling of deep wells within for agriculture or 

industrial usage, pumping of ground water for deep well of depth of 60 

mtrs. or more. The CGWA has issued advisories and it requires taking 

of NOC for ground water withdrawal but the agriculture section is not 
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subjected to ground water regulation on account of socio-economic 

implications. The steps taken by the CGWA include directions for 

rooftop rain water harvesting systems, ground water recharge 

measures along the National highways, State national highways, 

railway tracks, etc., artificial recharge in over-exploited areas, large and 

medium industries using ground water to take up the ground water 

conservation measures. CGWA imposes condition while granting NOC 

for withdrawal of ground water in States/UTs which do not have 

functional ground water authorities. NOCs are granted online in a user-

friendly manner. Industries in safe category are exempted from NOC 

but in OCS areas, condition for grant of NOC is rain water 

harvesting/ground water recharge measures and NOCs are denied in 

over-exploited areas. Non-water intensive industries drawing ground 

water up to 100 m³/day are exempted from NOC in critical areas, non-

water intensive industries drawing up to 50 m³/day are exempted from 

NOC. (In over-exploited areas, non-water intensive industries are 

exempted which are drawing ground water up to 25 m³/day. Permitted 

water extraction is restricted to 60% of the proposed recharge. Ground 

water extraction should not be exceeded 1,500m³/day for each unit. In 

semi-critical areas, ground water extraction is restricted to 200% and 

100% of proposed recharge for non-water intensive and water intensive 

industries respectively. In critical areas, ground water extraction is 

permitted up to 100% and 50% of proposed recharge for non-water 

intensive and water intensive industries respectively. In over-exploited 

areas, ground water extraction is permitted up to 50% of the proposed 

recharge). Till 2015, existing industries were not required to seek any 

NOC. In compliance of order of the Tribunal dated 15.04.2015, existing 
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industries were brought within the purview of NOC with effect from 

16.11.2015. 

7. As per publication of NITI Ayog, India is placed at 120th amongst 122 

countries in water quality index. Most states have achieved less than 

50% of the total score in augmentation of groundwater resources, 

highlighting a growing national crisis. 54% of India's ground water 

wells are decreasing in levels and 21 major cities across the country are 

expected to run out of ground water by 2020. Almost none of the States 

have built the infrastructure required to recharge groundwater in over 

exploited and critical areas. Several States such as U.P., Bihar, 

Rajasthan etc. have not put in place any regulatory framework for 

managing the groundwater. These states produce of India's agricultural 

output and groundwater accounts for 63% of all irrigation water. 

Therefore, unsustainable extraction in these states also poses a 

significant food security risk for the 20-30% country. 3. About 60% of 

the irrigation needs, 85% of rural drinking water needs and 50% of 

urban water needs are met through ground water. The CGWB has 

categorised the areas into the following on the basis of availability of 

ground water resources:- 

 

 

4. As per another survey, India extracts most ground water. Globally, 
25% of total annual global annual water is extracted in India. The 
extraction level is going up continuously. 
 

5. Depletion of ground water not only creates crisis for drinking water 
in absence of inadequate surface water being available in certain 
areas where there may be drought conditions, but also affects e-flow 
in rivers and can also increase salinity in soil." 
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8. The Ministry of Jal Shakti, Department of Water Resource, River 

Development and Ganga Rejuvenation, Central Ground Water 

Authority issued a notification dated 24th September, 2020, in light and 

in compliance of the order of the Hon’ble Supreme Court of India 

passed in Civil Writ Petition No.4677 of 1985 (M.C. Mehta Vs. Union of 

India & Ors.) and provided the exemption category and other provisions 

as follows:- 

 
“1.0 Exemptions from seeking No Objection Certificate: 

 

Following categories of consumers shall be exempted from seeking No 

Objection Certificate for ground water extraction: 

 

(i) Individual domestic consumers in both rural and urban areas 

for drinking water and domestic uses. 

(ii) Rural drinking water supply schemes. 

(iii) Armed Forces Establishments and Central Armed Police 

Forces establishments in both rural and urban areas. 

(iv) Agricultural activities. 

(v) Micro and small Enterprises drawing ground water less than 

10 cum/day. 

………..x………….x………..x…………..x…………….. 

 
2.0 Drinking & Domestic use for Residential apartments/ 

Group Housing Societies/ Government water supply agencies in 

urban areas 

 

For grant of No Objection Certificate for ground water extraction, the 

project proponent has to furnish the details as per the guidelines 

issued by the CGWA in proper format as available in CGWA website. 

No Objection Certificate for new existing wells shall be granted only 

in such cases where the local Government water supply agency is 

unable to supply requisite amount of water in the area. No Objection 

Certificate shall be granted subject to the following specific 

conditions: 

 

i) Installation of Sewage Treatment Plants shall be mandatory 

for all residential apartments/ Group Housing Societies where 

ground water requirement is more than 20 m³/day. The water 

from Sewage Treatment Plants shall be utilized for toilet 

flushing, car washing, gardening etc. 
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ii) The No Objection Certificate shall be valid for a period of five 

years from the date of issue or till such time local Government 

water supply is provided to the project area, whichever is 

earlier. In case the project proponent receives water supply from 

the concerned local Government Water Supply Agency during 

the validity of the No Objection Certificate, intimation regarding 

availability of public water supply shall be sent by the project 

proponent to CGWA and No Objection Certificate will be 

cancelled by the Authority. In other cases, the project proponent 

will apply for renewal of No. Objection Certificate, ninety days 

before the expiry of No Objection Certificate. 

iii) Proponents shall be liable to pay ground water abstraction 

charges for the quantum of ground water proposed to be 

extracted, as per rates mentioned in Table 5.1. 

………..x………….x………..x…………..x…………….. 

 
5.0 Ground water abstraction/restoration charges 

 
All residential apartments/ group housing societies/ 

Government water supply agencies in urban areas shall be 

required to pay ground water abstraction charges. 

All industries/mining/ infrastructure projects drawing ground 

water in safe, semi-critical and critical assessment units will 

have to pay ground water abstraction charges based on 

quantum of ground water extraction and category of 

assessment unit as per details given in this guideline. 

All existing mining/ infrastructure projects and existing 

industries including MSME drawing ground water in over-

exploited assessment units will have to pay ground water 

restoration charges based on quantum of ground water 

extraction. Further, new MSME, new infrastructure and new 

Mining projects in over exploited areas shall also be required to 

pay ground water restoration charges. 

Existing industries, infrastructure units and mining projects 

which have installed/constructed artificial recharge structures 

in compliance of the conditions prescribed in the groundwater 

guidelines prevailing at the time of grant of No Objection 

Certificate or its renewal shall be eligible for a rebate of 50% 

(fifty percent) in the ground water abstraction charges/ground 

water restoration charges, subject to their satisfactory 

performance and verification. 
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The revenue generated from the proposed water abstraction/ 

restoration charges shall be kept in a separate fund for 

implementation of site specific suitable demand/ supply side 

interventions. 

 

9. Section 5 provides the rate of ground water abstraction, registration 

charges, packaging drinking water units and other provisions and 

renewal of No Objection Certificate as provided in Section 11. Section 

13 provides the delegation of powers against illegal extraction of ground 

water as follows:-  

 
“13.0 Delegation of powers against illegal groundwater 

withdrawal 

 
Central Ground Water Authority has appointed the District 

Magistrate/ District Collector/ Sub Divisional Magistrates of each 

Revenue District/Sub division as Authorized Officers, who have been 

delegated the power to seal illegal wells, disconnect electricity supply 

to the energised well, launch prosecution against offenders etc. 

including grievance redressal related to ground water in their 

respective jurisdictions. 

In order to further decentralise and strengthen the monitoring and 

compliance mechanism as per the guidelines, officials of concerned 

Departments of Revenue and Industries of the States/Uts shall be 

appointed as Authorised Officers in consultation with the State/Ut 

Governments. 

A copy of the No Objection Certificate issued by the CGWA in the No 

Objection Certificate Application Portal (NOCAP) will be forwarded to 

the respective District Magistrate/ District Collector. In case of any 

violation of the directions of Central Ground Water Authority and non-

fulfilment of the conditions laid down in the No Objection Certificate, 

the Authorised Officers will file appropriate Petition/Original 

Application etc under sections 15 to 21 of the Environment (Protection) 

Act, 1986 in appropriate Courts.” 

 

10. Sections 14, 15, 15.1 and 15.2 provide the Environmental 

Compensation as follows:- 

 

“14.0 Ground Water Level Monitoring 
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All the project proponents (drawing ground water more than 

10cum/d) have to mandatorily construct Piezometers (observation 

wells) within their premises for monitoring of the ground water levels. 

Such a mechanism of compliance conditions has been made to ensure 

that every month the ground water level in the project area can be 

monitored and observed. In this regard the necessary criteria for 

monitoring of water levels through piezometers by the project 

proponents is given in Table 14.1. 

 

 

 
The piezometer shall be suitably located to ensure that zone of 

aquifer tapped in the piezometer is the same as that of the pumping 

well. 

 
15.0 Environmental Compensation 

 
Extraction of ground water for commercial use by industries, 

infrastructure units and mining projects without a valid No Objection 

Certificate from appropriate authority shall be considered illegal and 

such entities shall be liable to pay Environmental Compensation for 

the quantum of ground water so extracted. The norms prescribed by 

Central Pollution Control Board (CPCB) shall be utilized for calculating 

the Environmental compensation as mentioned below: 

 
ECGW = Ground water consumption per day x Environmental 

Compensation rate (ECRGW) x No. of days x Deterrence factor 

where ground water consumption is in m3/day and ECRGW in 

Rs./cum 

 
15.1 Rates of Environmental Compensation: 

 
Rates of Environmental Compensation (ECRGW) for various types of 

users in different categories of assessment units are given in Table 

15.1 to 15.3. 

Table 15.1: ECRGW for Packaged Drinking Water units 
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Table 15.2: ECRGW for Mining/ infrastructure dewatering 
projects 

 

 
 
 

11. In case of violation, Section 16 provides the provisions of penalty as 

follows:- 

 

“16.0 Provision of Penalty  

 

Penalty shall be imposed on the proponents for non-compliance of No 

Objection Certificate conditions issued by the appropriate authority. 

Rates of penalty proposed for non-compliance of various conditions of 

No Objection Certificate are given in Table 16.1. The rates of the 

penalty shall be reviewed periodically with the approval of competent 

authority in Ministry of Jal Shakti.” 

 
12. Contentions of the learned Counsel for the Appellant are that the State 

of Rajasthan issued a guideline for ground water regulation in the State 

in February, 2025, which is not in consonance with the Central Ground 

Water Authority Notification and that is the reason the Appellant has 

challenged the notification issued by the State of Rajasthan in 

February, 2025. 

13. Submissions of the learned Counsel for the Appellant are that the 

CGWA guidelines provide regulation and control of ground water 

management by way of issuing “No objection Certificates” for regulated 
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and sustainable ground water extraction by industries, etc, while 

exempting certain categories of consumers. The Guidelines issued by 

the Government of Rajasthan have eased the stringent provision of 

CGWA Guidelines and have allowed exemption to Government drinking 

water supply schemes, that is necessary for sustainability and 

conservation ground water resources. According to CGWA Guidelines, 

the States/UTs who have come out with their own groundwater 

abstraction guidelines, which are inconsistent with the CGWA 

guidelines, the provisions of CGWA guidelines will prevail. It is stated 

that the CGWA have been constituted on the direction of Hon’ble 

Supreme Court vide order dated 10.12.1996 in Civil Writ Petition 

No.4677 of 1985, to have sustainable management of water resources 

in the country, whereby groundwater abstraction guidelines have been 

prepared to regulate groundwater extraction and conserve the scarce 

groundwater resources.  

14. The other grounds of challenge are as follows:- 

 

(i) That the provision of exemption to “Government drinking water 

supply schemes” provided by the Guidelines of respondent no.1&2 

is against the CGWA Notification of Guidelines dated 24th 

September 2020 & amendments dated 29th March 2023, as No 

such category Exempted by CGWA in 24 Sep 2020 Notifications.,  

 
(ii) As per point no 5 of CGWA Notification dated 24th September 2020 

it is specified that “All residential apartments/group housing 

societies/Government water supply agencies in urban areas shall 

be required to pay ground water abstraction charges”,  

(iii) The additional criteria of exemption under the Guidelines issued by 

respondent no.1&2 has diluted the stringent bar of NOC to a class 

of “Government drinking water supply schemes which were earlier 

bound by the CGWA guidelines to obtain NOC, such that, the 

impugned exemption in the Guidelines issued by respondent no.1&2 

have paved a way to bypass CGWA Guideline, which is clear 

violation of CGWA Guidelines, whereby the impugned provision of 
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exemption being inconsistent with the CGWA Guidelines is 

ineffective and thus liable to be quashed. 

 
(iv) Through additional criteria of exemption, respondent no.1 has been 

liberalized the norms of CGWA Guidelines instead of laying down 

strict norms for extraction of ground water for commercial purposes 

and putting in place a robust institutional mechanism for 

surveillance and monitoring, extraction of ground water. 

 
(v) The CGWA Guidelines has provided that in case of inconsistency 

between the guidelines issued by States/UTs and CGWA 

guidelines, then, the provisions of CGWA guidelines will prevail. 

however in case the guidelines followed by such states/UTs contain 

some more strigent provisions than CGWA guidelines but state can 

not exempt other category, Therefore, the impugned provision of 

additional exemption is not tenable in the eye of law. 

 
(vi) The impugned Guideline has failed to furnish any study or data 

collected to justify the approach for additional criteria exemption. 

 
(vii) The Respondent No.1 has failed to exercise its power and 

jurisdiction vested in it legally and properly and committed manifest 

error in law by violating the obligations of CGWA guidelines.,  

 
(viii) The state of Rajasthan has areas where availability of ground 

water is in extreme scarcity and has reached an alarming level, 

classified by Authorities/Regulators as overexploited or critically 

exploited or semi critical. The Guidelines issued by the respondent 

no.1 is silent on the issue of manner of extraction of ground water 

by the exempted Government drinking water supply schemes 

whereby the Guidelines issued by the respondent no.1&2 is 

allowing way to government to extract groundwater in an indiscreet 

and arbitrary manner, even in areas of over-exploited or critically 

exploited or semi critical.  

 

15. It is further argued that the Tribunal vide order dated 03.01.2019 in 

O.A. No.176 of 2015 has noted that the Environment (Protection) Act, 

1986 had an overriding effect as held in M.C Mehta (supra) and no 

State Legislation could override the Environment (Protection) Act, 1986. 

Thus, the mandate of CGWA was to override any State regulatory 

framework. Doing so was the right of CGWA coupled with the duty for 
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achieving the object of the Environment (Protection) Act, 1986, and it is 

further argued that the impugned Guidelines have failed to observe 

that the necessary conditions for implementation by CGWA for ground 

water abstraction are with the objective to ensure sustainability of 

ground water both in terms of quantity and quality, looking into the 

variations in availability of water in different climatic regions and 

diverse hydro-geological conditions in various States of the country. 

16. For regulation of the extraction of ground water, the SOP and the 

Central Ground Water Authority requires to take into account the 

following points:- 

 

1. In case of fixation of liability, it always lies with current owner of 

the premises where illegal extraction of groundwater is taking place. 

 
2. Violation duration may be assumed as at least one year in case 

where no evidence for period of installation of borewell could be 

established. 

 
3. For illegal industrial ground water abstraction, where metering 

system is not available, water consumption may be estimated as per 

consent conditions imposed by SPCB/PCC. 

 
4. Water intensive industries should only be permitted in safe, semi-

critical and critical area, and should not be allowed to establish new 

industries in overexploited area. 

 
5. Water in over-exploited area should be permitted only for drinking 

purposes and industries established in this area without prior 

consent or NOC from CGWA or another concerned department must 

be closed down with immediate effect. No expansion in existing 

industrial activity should be permitted, irrespective of additional 

water demand arises or not. 

 
6. Present categorization of area (Over-exploited, Critical and Semi-

Critical), as per CGWA shall be considered for calculation of EC, 

regardless of the area category when the period of violation started. 
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7. In case of all existing cases having more than 5000 KLD ground 

water demand, permission may be given only after examining 

scientific assessment of water availability and assessing 

intergenerational equity by CGWA. 

 
8. The industrial units should be directed to adopt State of the Art 

technologies, use of surface water, treated waste water and reduce 

specific water consumption, thereby ground water demand is 

reduced by 10% over three years' period. The industries also be 

encouraged to create facilities for storage of excess storm water and 

adequate measures such as groundwater recharge as well as 

restoration of lakes/ponds in the vicinity of the industry. 

 
9. In addition, all repeated violations will attract EC at 1.25 times 

the previous EC. 

 
17. In view of the above, we reiterate our directions for devising suitable 

effective mechanism for preventing extraction of ground water by way of 

unauthorized tubewells and wherever such illegalities found, prompt 

coercive measures must be taken. Illegal extraction of ground water is a 

criminal offence under the EP Act. Compensation must be recovered on 

the formula already laid down. It will be appropriate that Chief 

Secretary, calls a meeting of all concerned within one month from today 

and oversees preparation of an appropriate SOP for fixing responsibility 

on the subject. The Ministry of Jal Shakti may also take necessary 

steps in the matter. 

18. Notices were issued to the Central Ground Water Authority and reply 

has been filed. 

19. Learned Counsel for the Central Ground Water Authority has argued 

that the State Government of Rajasthan without consulting the Central 

Ground Water Authority (CGWA) and without presenting SGWA 

guidelines for review and acceptance by CGWA and without taking over 

the existing NOC applications pending with the CGWA, issued a 
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Gazette Notification No. F.12(7)GWD/2024/03669 dated 05.02.2025 

titled "Guidelines for Ground Water Regulation in the State of 

Rajasthan”. The CGWA, in exercise of the powers conferred by section 5 

of Environment (protection) Act, 1986, to regulate extraction of Ground 

Water has issued letter dated 03.06.2025 directing the Chief Engineer 

of Ground Water Department, Jodhpur, Rajasthan:- 

 

i. To immediately withdraw the letter F.10/GWNOC/GWD/SEQH/ 

JPR/2025, dated 22.05.2025. 

ii. To present the comparative analysis of the state guidelines and 

CGWA guidelines in the next board meeting of CGWA as and when 

same is scheduled, for review and acceptance by CGWA. 

iii. To ensure the transfer of NOC application as per SOP. 

 

20. It is further argued that the Government of Rajasthan came up with the 

guidelines impugned without taking over the existing NOC applications 

of the ground water users and without presenting the comparison of 

Central Ground Water Authority guidelines to SGWA. Furthermore, in 

the guidelines of State of Rajasthan, it is stated that water related 

matters falls in State list of Seventh Schedule of the Constitution of 

India. In this regards details of Seventh Schedule of the Constitution of 

India of List -II State list entry number 17 is reproduced hereunder:- 

reproduced hereunder:- 

 
"Water, that is to say, water supplies, irrigation and canals, drainage 

and embankments, water storage and water power subject to the 

provisions of entry 56 of List I". However, Entry 56 of list 1 states that 

"Regulation and development of inter-State rivers and river valleys to 

the extent to which such regulation and development under the 

control of the Union is declared by Parliament by law to be expedient 

in the public interest".  
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There is no mention of the "Groundwater' in both of the list. In 

pursuance of the directions issued by the Hon'ble Supreme Court of 

India in the matter of M.C. Mehta vs. Union of India & Others W.P. (C) 

No. 967 of 1989, The Central Ground Water Authority (CGWA) was 

constituted by the Government of India for the purpose of regulating 

and controlling the development and management of groundwater 

resource in the country. Hence the stand of the Govt. of Rajasthan in 

formulated guidelines that groundwater is a State subject is wrong 

and denied as above.” 

 

21. It is further argued that "Guidelines for Ground Water Regulation in 

the State of Rajasthan," is not in line with the MoJS guidelines and 

therefore requires proper regulation and oversight. The facts and issues 

raised by the Appellant in these paragraphs are correct and the reply is 

submitted in a summary manner by the Respondent.  

22. The submissions of the learned Counsel for the Respondent No.5, 

Rajasthan State Pollution Control Board, are that it is a matter with 

regard to the notification in which Central Ground Water Authority is 

responsible for regulate it. 

23. The submissions of the learned Counsel for the Respondent Nos.1&2 

are that after information received from the Central Ground Water 

Authority, corrective measures were taken including suspension of the 

implementation of the guidelines and later on the Government has 

withdrawn the above guidelines. Copy of the notification has been filed 

by the learned Counsel for the State and an affidavit has been filed by 

the Superintending Engineer, Ground Water Department, Jaipur, 

Rajasthan, that the above notifications 05.02.2025/10.02.2025 have 

been withdrawn. 

24. In view of the above facts, the Appeal deserves to be allowed. 

Accordingly, the Appeal is allowed and impugned 

guidelines/notification issued by the State of Rajasthan dated 

05.02.2025/10.02.2025, is not in line with the guidelines issued by the 
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Ministry of Jal Shakti and not in consonance with the guidelines issued 

by the Central Government and, thus, quashed and set aside as 

already withdrawn.  

25. The Appeal No.03/2025(CZ) is allowed and disposed of accordingly. 

26. Pending I.As., if any, also stand disposed of accordingly. 

 

 

Sheo Kumar Singh, JM 

 

  Dr. Afroz Ahmad, EM 

13th May, 2026, 
Appeal No.03/2025(CZ) 
AK 
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Information

Guidelines

Steps for Filling Online

Application

Documents
Required

Documents Required

for Online Application

Industrial

Infrastructure

Mining

Track Status

Application Status

Online

Location

Area Type

Segment-B Area Type

Regional office

Location

CGWA Headquarters

Know Your

Environmental

Compensation(EC)

Know Your Penalty

Ground Water

Abstraction/Restoration

Government of India
Ministry of Jal Shakti

Department of Water Resources, River
Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)

Application for Issue of NOC to Abstract
Ground Water (NOCAP)

Know Your Environmental Compensation (EC)

Application Information

Application

Type: *

Industry

Application

Type

Category:

Textiles

Location Detail

Water Quality Type : * Fresh Water

State

Name:

*

GUJARAT District

Name:

*

AHMEDABAD

Sub-

District

Name/

Block:

*

AHMEDABAD CITY & DA

GWRE Year Effective Period for Charge Calculation Area Type Category

GWRE 2017 24/09/2020-31/12/2020 Semi Critical

GWRE 2020 01/01/2021-31/12/2022 Semi Critical

GWRE 2022 01/01/2023-31/12/2023 Over Exploited

GWRE 2023 01/01/2024-31/12/2024 Over Exploited

GWRE 2024 01/01/2025-31/12/2025 Over Exploited

GWRE 2025 05/01/2026-31/12/2026 Over Exploited

5/23/26, 2:14 PM cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx

https://cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx 1/3
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https://cgwa-noc.gov.in/LandingPage/Guidelines.htm
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https://cgwa-noc.gov.in/LandingPage/GuidelinesonlineFilling/steps_for_online_filling_of_application-12Feb2020.pdf#ZOOM=100
https://cgwa-noc.gov.in/LandingPage/DocRecInd.htm
https://cgwa-noc.gov.in/LandingPage/DocRecInf.htm
https://cgwa-noc.gov.in/LandingPage/DocRecMining.htm
https://cgwa-noc.gov.in/ExternalUser/ApplicantHome.aspx
https://cgwa-noc.gov.in/Sub/Report/AreaType/AreaType.aspx
https://cgwa-noc.gov.in/Sub/Report/AreaType/SegmentBAreaType.aspx
https://cgwa-noc.gov.in/Sub/RegionalOfficeLocator/RegionalOfficeLocator.aspx
https://cgwa-noc.gov.in/Sub/RegionalOfficeLocator/RegionalOfficeLocator.aspx
https://cgwa-noc.gov.in/LandingPage/HQ.htm
https://cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx
https://cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx
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Surti MohmmedAaqib
Typewritten text
ANNEXURE A-42



Charges

Reports

Applied for NOC -

Online

NOC Issued-Online

Contact Us

Contact

Area Type Category: * Semi Critical

Quantity Detail

Ground Water ABSTRACTION

Without Valid NOC Date (FROM)

24-09-2020

Ground Water ABSTRACTION

Without Valid NOC Date (TO)

13-10-2022

DAILY QUANTUM OF

EXTRACTION (m3/day)(KLD)

70

ANNUAL QUANTUM OF 

EXTRACTION (m3/Year)(KLY)

21000

Total

No Of

Days

(A)

Rate

(B)

Quantum

(m3/Year)

(C)

Period

in Years

(D)

Total Illegal GW

Extraction(KL)

during EC

Period

(~E=C*D)

EC Amount

(Rs)

(~F=B*E)

749 40.00 21000 2.05205 43093

1723720 /-

(Rupees

Seventeen

Lakh Twenty

Three

Thousand

Seven Hundred

Twenty Only)

Note:

1- These Environmental Compensation charges varies with the changes in the

selected category of block w.e.f 1st January of each year.

2- Final calculation of Environmental Compensation will be based on prevailing

category of block wef 1st January of each year for the period of illegal groundwater

extraction.

3- Final calculated Enivronmental Compensation will be communicated and NOC will

be issued subject to payment of same.

4- KLD- Kilo leter Per Day.

5- KLY- Kilo leter Per Year.

5/23/26, 2:14 PM cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx

https://cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx 2/3
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https://cgwa-noc.gov.in/Sub/Report/GWChargesCalculation/GWChargesCalculation.aspx
https://cgwa-noc.gov.in/Sub/Report/AppliedForNOC/AppliedForNOC.aspx
https://cgwa-noc.gov.in/Sub/Report/AppliedForNOC/AppliedForNOC.aspx
https://cgwa-noc.gov.in/Sub/Report/NOCIssuedLetter/NOCIssusedLetterToExtUser.aspx
https://cgwa-noc.gov.in/LandingPage/ContactUs.htm


6- For Saline Water, EC Rates for Safe category shall be applied, irrespective of

actual category of Block/Sub District.

Submit  Reset

5/23/26, 2:14 PM cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx

https://cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx 3/3
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Information

Guidelines

Steps for Filling Online

Application

Documents
Required

Documents Required

for Online Application

Industrial

Infrastructure

Mining

Track Status

Application Status

Online

Location

Area Type

Segment-B Area Type

Regional office

Location

CGWA Headquarters

Know Your

Environmental

Compensation(EC)

Know Your Penalty

Ground Water

Abstraction/Restoration

Government of India
Ministry of Jal Shakti

Department of Water Resources, River
Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)

Application for Issue of NOC to Abstract
Ground Water (NOCAP)

Know Your Environmental Compensation (EC)

Application Information

Application

Type: *

Industry

Application

Type

Category:

Textiles

Location Detail

Water Quality Type : * Fresh Water

State

Name:

*

GUJARAT District

Name:

*

AHMEDABAD

Sub-

District

Name/

Block:

*

AHMEDABAD CITY & DA

GWRE Year Effective Period for Charge Calculation Area Type Category

GWRE 2017 24/09/2020-31/12/2020 Semi Critical

GWRE 2020 01/01/2021-31/12/2022 Semi Critical

GWRE 2022 01/01/2023-31/12/2023 Over Exploited

GWRE 2023 01/01/2024-31/12/2024 Over Exploited

GWRE 2024 01/01/2025-31/12/2025 Over Exploited

GWRE 2025 05/01/2026-31/12/2026 Over Exploited

5/23/26, 9:14 PM cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx

https://cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx 1/2
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https://cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx
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https://cgwa-noc.gov.in/Sub/Report/GWChargesCalculation/GWChargesCalculation.aspx
https://cgwa-noc.gov.in/Sub/Report/GWChargesCalculation/GWChargesCalculation.aspx


Charges

Reports

Applied for NOC -

Online

NOC Issued-Online

Contact Us

Contact

Area Type Category: * Semi Critical

Quantity Detail

Ground Water ABSTRACTION

Without Valid NOC Date (FROM)

14-10-2022

Ground Water ABSTRACTION

Without Valid NOC Date (TO)

31-12-2022

DAILY QUANTUM OF

EXTRACTION (m3/day)(KLD)

22

ANNUAL QUANTUM OF 

EXTRACTION (m3/Year)(KLY)

6600

Total

No Of

Days

(A)

Rate

(B)

Quantum

(m3/Year)

(C)

Period

in Years

(D)

Total Illegal GW

Extraction(KL)

during EC Period

(~E=C*D)

EC Amount

(Rs)

(~F=B*E)

78 40.00 6600 0.21370 1410

100000 /-

(Rupees

One Lakh

Only)

Note:

1- These Environmental Compensation charges varies with the changes in the

selected category of block w.e.f 1st January of each year.

2- Final calculation of Environmental Compensation will be based on prevailing

category of block wef 1st January of each year for the period of illegal groundwater

extraction.

3- Final calculated Enivronmental Compensation will be communicated and NOC will

be issued subject to payment of same.

4- KLD- Kilo leter Per Day.

5- KLY- Kilo leter Per Year.

6- For Saline Water, EC Rates for Safe category shall be applied, irrespective of

actual category of Block/Sub District.

Submit  Reset

5/23/26, 9:14 PM cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx

https://cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx 2/2
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https://cgwa-noc.gov.in/Sub/Report/NOCIssuedLetter/NOCIssusedLetterToExtUser.aspx
https://cgwa-noc.gov.in/LandingPage/ContactUs.htm


Information

Guidelines

Steps for Filling Online

Application

Documents
Required

Documents Required

for Online Application

Industrial

Infrastructure

Mining

Track Status

Application Status

Online

Location

Area Type

Segment-B Area Type

Regional office

Location

CGWA Headquarters

Know Your

Environmental

Compensation(EC)

Know Your Penalty

Ground Water

Abstraction/Restoration

Government of India
Ministry of Jal Shakti

Department of Water Resources, River
Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)

Application for Issue of NOC to Abstract
Ground Water (NOCAP)

Know Your Environmental Compensation (EC)

Application Information

Application

Type: *

Industry

Application

Type

Category:

Textiles

Location Detail

Water Quality Type : * Fresh Water

State

Name:

*

GUJARAT District

Name:

*

AHMEDABAD

Sub-

District

Name/

Block:

*

AHMEDABAD CITY & DA

GWRE Year Effective Period for Charge Calculation Area Type Category

GWRE 2017 24/09/2020-31/12/2020 Semi Critical

GWRE 2020 01/01/2021-31/12/2022 Semi Critical

GWRE 2022 01/01/2023-31/12/2023 Over Exploited

GWRE 2023 01/01/2024-31/12/2024 Over Exploited

GWRE 2024 01/01/2025-31/12/2025 Over Exploited

GWRE 2025 05/01/2026-31/12/2026 Over Exploited

5/23/26, 2:23 PM cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx

https://cgwa-noc.gov.in/Sub/Report/EC/KnowYourEC.aspx 1/3
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https://cgwa-noc.gov.in/LandingPage/GuidelinesonlineFilling/steps_for_online_filling_of_application-12Feb2020.pdf#ZOOM=100
https://cgwa-noc.gov.in/LandingPage/DocRecInd.htm
https://cgwa-noc.gov.in/LandingPage/DocRecInf.htm
https://cgwa-noc.gov.in/LandingPage/DocRecMining.htm
https://cgwa-noc.gov.in/ExternalUser/ApplicantHome.aspx
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Charges

Reports

Applied for NOC -

Online

NOC Issued-Online

Contact Us

Contact

Area Type Category: * Over Exploited

Quantity Detail

Ground Water ABSTRACTION

Without Valid NOC Date (FROM)

01-01-2023

Ground Water ABSTRACTION

Without Valid NOC Date (TO)

25-02-2026

DAILY QUANTUM OF

EXTRACTION (m3/day)(KLD)

22

ANNUAL QUANTUM OF 

EXTRACTION (m3/Year)(KLY)

6600

Total

No Of

Days

(A)

Rate

(B)

Quantum

(m3/Year)

(C)

Period

in Years

(D)

Total Illegal GW

Extraction(KL)

during EC Period

(~E=C*D)

EC Amount

(Rs)

(~F=B*E)

1151 80.00 6600 3.15342 20813

1665040 /-

(Rupees

Sixteen Lakh

Sixty Five

Thousand

Forty Only)

Note:

1- These Environmental Compensation charges varies with the changes in the

selected category of block w.e.f 1st January of each year.

2- Final calculation of Environmental Compensation will be based on prevailing

category of block wef 1st January of each year for the period of illegal groundwater

extraction.

3- Final calculated Enivronmental Compensation will be communicated and NOC will

be issued subject to payment of same.

4- KLD- Kilo leter Per Day.

5- KLY- Kilo leter Per Year.

6- For Saline Water, EC Rates for Safe category shall be applied, irrespective of

actual category of Block/Sub District.
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